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G. Q. No, In e}erCJLo of the pOwers conferred by sub-
alause (iv) of clause (?1C) oi section 10 of the Income-tax Act,
1961 (43 of 1961), the C‘cntra] Government hereby notifieg
"J;;\.mnalal!BaJa_; Toundastion, New Delhl'" ;
for the purpose oﬁ%the anid ruh—clausc ICt the | aeqessment years

1999-2000 to 2001-2002 hubjﬁct to the fol1ow1ng conditions, namely:
|- ;
(i) the ass v ssee will apply itg income, br accumul ate for
application, wholly' and Pycluslvely to the objects
for which it,@sl."tﬁhllnhed i

(ii) the asscssee will no+— invest or depogit its funds
(other than veluntary contributions received and
maintained in the form of jewellery, furniture etc)
for any peried Auribg the previocus years relevant
to the agsessment y2dars mentioned above otherwise than
in any one or more ¢f the formg or modes gpecified in
qub—qcctlnn (%) of Srctlﬂn 11; ;

(ii1) this notificption will not apply in relation to any
income being profits and gains ©f business, unless the
buqlnlnq,iq incidental to the attainmment of the
Cﬂ“]fctJVﬁs of thc assessee and separate books of
acceunts . are maintained in regpect of such buginesgs.
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